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IN THE CENTPAL ADMD~ISTRATIVE 'l'RIBUNAL JAIPOR BEt~CH 
JAIPUR 

CCNTEMPI' PETITICN 110/1995 
(~No. 26/1991) 

: Date of order a 
20-11-1995 

Mohammed Rafiq : Petitioner 

versus 

Shri Ramesh Tripathi & Others : Respondents. 

Mr • S .s .Sharma, counsel for the pet it ioner 
Mr. U .o .Sharma, counsel for the respondents 

CORAM: 

HCN 'BLE SHRI GOPAL KRISHNA, VICE CliAIRt·M 
H rn ·aLE sHro: o .P .stL;Rr-~, NE~mER <ADMu;s IsrRAT IVE > 

0 R D E R 

tPE,R HCN 1 BLE SHRI GOPAL KRISHNA, VICE a-IAIR~lbJ-1) 

This is a contempt pet it ion filed by the 

pet it ioner Mohammed Rafiq under sect ion 17 of the 

Administrative Tribunal's Act, 1985, alleging that 

the respondents by not granting permanent status to 

the petitioner in terms of the OL"der passed in 

OA 26/91 dated 22.11.1994 w.e.f. 5.12.1985 have 

wilftllly disobeyed thE same and have committed 

contempt. 

2. We haveheard the learned counsel for the 

parties and have carefully g•:>ne through the records. 

3 • The .:>rder p.~ssed by the Tr ib1mal as atAnnexure A-1 

may be extracted below:-

''Heard the learned counsel f•')r the parties. 
Applicant • s case is that one Shri KailashChandra 
has been given the benefit of original seniority 

C~(~.J-4£.~ even thotlgh his transfer from Phulera was at his own 
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request • The same criterion should be applied in 
the case of the applicant ~m icb has been applied 
in the case of Shri Ka.ilash Chandra and necessary 
orders regarding permanent status shouldbe passed 
according to law within three months from the date 
of receipt of this order. The applicant shall be 
given all consequential benefits according to law. 

The OA stands disposed of accordingly, with 
no order as to costs.M 

4. It is st•ted by the respondents in their reply 

that the petitioner has been given permanent status 

w.e.f. 7.6.1995 vide order dated 8.&.1995 at 

Annexl..lre R-4. It is not uneq1.Iivocally and categorically 

stated in the order at Allnext.tre A-1 that the 

petitioner shall be granted permanent status w.e.f. 

4.12.1985. It is of-course stated in the order of 

the Tribunal that one Kailash Olandra. was given 

the benefit of original meniorit.y even though his 
was the 

transfer from Phulc!ra' ~-at his reqllest andLsame 

criterion should be applL!d in the case of the 

pet it ioner. Since necessary 1:>rders regarding 

permanent statual\~e been pa~sed in respect of the 

petitioner vide order Mne:(ure R-4 dated 8.6.1995 

and hi$ services as a Cleaner ha,re been regular ised 

and -the petiti.oner h4ts been posted at Sikar by a.n 

order dated 17 .1 0 .1995 which has be~n pc•:>duced by 

the respondents and has bf!en t aken on record, we 

find that no contemPt is made out. 

5. The contempt pet it ion is therefore dismisse<S 

are discharged • 

Cr~~l-i 
( GOPAL KRIS~lA ) 

VICE Q-IAIRN.:\N 


